CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P. No.530 of 2002
iN
C.A. NO.1528 of 2002

Mew Delhi, this the Hth day of May, 2003

HON'BLE SHRI JUSTICE V.S5. AGGARWAL, CHAIRMAM
HOW’BLE SHRI GOVINDAN 3. TAMPI, MEMBER (A)
i. Tachnical Executive OTTicer’s Aszociation
Transport Daptt., Delhi,
Through its Saciretary,
Anup Singh Dahiya, 301, LIG Flats Hastsal,
Uttam Nagar, New Dalhi.

2. M. Rumar

5/ Shri M. Prasad

198, Mohammadpur, Govt. Qtr.,

Delnhi. : ... Petitioners
{By Advocate : 3hri Ravi Kant for Shri Arun Bhardwaj)

Varsus

1. shii Ashokse Joshi,
sacretary,
Ministry of Surface Transport/Road Transport
and Highways, Union of India,
Parivahan Bhawan, Parliament Strest,
New Da&lhi.

2. Mrs. Sindhu Shri Khullar,

Commissioner of Transport,

Transport Deptt.,

5/9, under Hil1 Road, GNCT,

Galhi., 2.« RE&Epondents
(By Advocate : 5hri Ajssh Luthra for Respondent No.Z2)

ORDER (ORAL)

SHRI JUSTICE V.S. AGGARWAL, CHAIRMAN

Learnad counsel for respondent no.2 statss
that respondent no.2 by itself is not competent to
dispose the repressntaticn but with a positive nots,
the matter of the petitionsers had been examined and it
had bsen recommended to respondent no.l Tor taking

ppropriats deciszion on 1.5.2003.
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. Keeping 1in visw the above said Tacts, Tearned
praox<y counzel for pstitionsrs, for the time be&ing,
does not press the prssent pstition,

3. Allowed as praved.
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4, The Contempt Pstition No.530 of 2002 13
dismissed &s withdrawn. The petitioners subssguently,

in case need arise, may Tile a fresh psatition, iT so

Y Pu—

VINDAN S. TAMPI) (V.S. AGGARWAL)
ED (A) CHAIRMAN

agvised.




